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3reer/Order

PER SANJAY GARG, JUDICIAL MEMBER:

This is an appeal filed by the Revenue against the order of the Ld. CIT(A)-

1, Chandigarh dt. 24/09/2019.

2. During the course of hearing the Ld. Counsel for the Assessee contended
that the appeal filed by the Department is not maintainable in view of the
Circular No. 17/2019 dt. 08/08/2019 issued by CBDT wherein the monetary limit
for filing the appeals by the Department before the ITAT has been increased to

Rs. 50,00,000/- from Rs. 20,00,000/-.

3. The Ld. DR has fairly admitted that the appeal is not maintainable in view
of the fact that the amount involved in the present appeal is less than the
prescribed limit by the CBDT for filing of the appeal. Further that the said circular

is applicable retrospectively i.e to pending appeals also.



4, In view of the aforesaid submissions of both the parties, the appeal filed
by the Department is dismissed, the tax effect involved being less than the

prescribed limit by the CBDT.

(Order pronounced in the open Court on 04/11/2020 )
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